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STATEMENT BY MINISTER

Reservation in promotions to schedu-

led castes/scheduled Tribes in the
wake of Supreme Court Judgement
THE MINISTER OF WELFARE

(SHRI SITARAM KESRI): Madam,
A 9-Judge Bench was constituted by
the Supreme Court on 31-10-1991, to
hear the writ petitions challenging
the office memoranda dated 13-8-90
and 25-3-91 issued by the Minisiry of
Personnel, Public Grievances & Pen-
sion (Deptt, of Personnel & Train-
ing), providing for reservatiop in
civil posts and services under the Go-
vernment of India in favour of Soc-
ially & Educationally Backward Clas-
ses and Other Economically Back-
ward Sections of the people who are
not covered by any of the existing
schemes of reservations.

The Bench delivered 6 separate
judgements (with 4 judges subscri-
bing to the same judgement) on
16-11-1992. The judgement of Justice
Jeevan Reddy delivered on his own
behalf, Chief Justice, Venkatachelligh
and Ahmadi JJ, together with the

support that it enjoyed from other
judges, became the majority judge-
ment.

Apprehensions have been expres-
sed by the hon Members in this
House that the obscrvation in the

majority judgement that reservation
of appeintments or posts under Arti-
cle 16 (4) cannot extend tg provid-
ing reservatijon in the matter of pro-

motion, would adversely affeet the
interests of scheduled castes|sched-
uled tribes. It has been suggested

that government should take meas-
ures for over-coming the legal hur-
dles, if any in protecting the contin-
uance of reservation in Ppromotions
for scheduled castes|scheduled tribes.

The Supreme Court has, in its maj-
ority judgement, directed that its
decision in regard to non-applicabi-
lity of reservations in the matter of
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promotions, shall apply only prospec-
tively and that it shall not affect pro-
motions alreally made; whether on
temporary on officiating or regular}
permanent basis. It has been further
directed that wherever reservations
are already provided in the matter
of promotions—be it Central services
or State services or for that matter
services under any eorporation, auth-
ority or body falling under the defin-
ition of State in Article 12 __ such
reservations may continue in opera-
tion for g period of 5 years from the
dare of judgement. Within this per-
igd, it has been clarjfied, it would be
open to the appropriate authorities to
revise, modify or reissue the relevant
rules to ensure the achievement of
the objectives of Article 16(4) It
has also been observed that if any
authority thinks that for ensuring
ddequaie representation of backward
class of citizéns’ in any service elass
or category, it is mecesary to p'rovide
for direct recruitmeng therein, it
shall be open to it te do so.

Government have iaken due neote
of the feelings expressed by the hon.
Members ip this regard and would
like to assure the hon. Members that
Government would take g view on
the issues arising out of the judge-
ment having regard to its constitu-
tional obligations towards the ad-
vancement of backward class of citi-
zens. The arguments with regard to
the Mandal Commission before the
Supreme Court were in the context
of and with reference to socially and
educationally backward classes, The
implications of the judgement of the
Supreme Court if any, in go far as
the SC/STs are concerned need to be
examined, after wider consultation
including with all politica] parties,
before a final view js taken. There
cannot be any doubt on the commit-
ment of the Government with regard
to the protection of the interests of
SC/STs.

There will be no immediate distur-
bance of the present dispensation
regarding promotions.
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SHRI V. GOPAYSAMY (Tamil
Nadu): Why this Hindi jhagada?

Hindu Rashtra and Hindi. You want
to destroy India

SHRI SHANKAR DAYAIL SINGH
(Bihar): We are supporters of
Tamil. Interruptions)

SHRI V. GOPALSAMY: You think
Hindj part alone is India You treat
Hindi part alone as India....(Interrup-
tions) ... There are sp many languages
and different people.

SHRI SHANKAR DAYAL SINGH:
You people are biased. We are supb-
orters of Tamil. (Inferruptions)
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SHRI V. GOPALSAMY: It should
be given in all nationa] languages,

3

SHRI S. JAIPAL REDDY (Andh-
ra Pradesh): Madam, may 1 seek
my clarifications?
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THE DEPUTY CHAIRMAN: I have
to go by the names written down
here. The first name is that of Shri
J. P, Mathur I have got your name,
Mr. Jaipal Reddy I will call you.
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SHRI P. SHIV SHANKAR (Guja-
rat);: Madam Deputy Chairman, I
must admit that the hon judges of
the Supreme Court have delivered a
very elaborate and a very learned
judgement.

So far as the Scheduled Castes and
Scheduled Tribes are concerned they
are likely (0 be affecied ip four as-
pects.

One is, the promotional aspect. The

other  is, the judgement in  Deva-
dasan’s case has been  overruled. The
resultant effect is that the camy-

forward formula has been totally nul-
lified, The third aspect, is, in all the
technical and scientific posts_ reserva-
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tions have been nullified. It i1s true
that in their majority judgement,
whlie making an gbservation on the
aspect of the creamy layer being sip-
honed off, they have said that this
does not apply to the Scheduled Cas-
tes and Scheduled Tribes but the fact
remains that this is with reference
to the interpretation of article 16(4).
Therefore, they have left 3 way out
whereby somebody could question it
at a later date and this could equally
apply to the SCs and STs because the
entire concept is on the basis of in-
terpretalion of the expression “back-
ward class of citizens” under ariicle
16 itself. These are the four aspects.
What I am trying to say is; has the
Government raised the issue before
the Supreme Court with reference
to the promotions, with reference to
Devdasan’s case and also in respect
of the reservations for the SCs and
STs in the scientific and technical
posts? Did they say that since this
will affect a sectipn which is nat b=-
fore the Supreme Court the Sup-
reme Court should not make any ob-
servations on these points? As I un-
derstand, they have not raised it.
Therefore, is the Government pre-g
pared to say that so far as SCs and
STs are concerned, these issues must
be totally excluded and they should
not apply to the SCs and STs? Are
they prepared to go in a review peti-
tion before the Supreme Court? That
is one aspect of the matter.

The second aspeet of the matter is,
the Supreme Court has used  very
careful language on the question of
the ‘creamy layer' The hon. Minister
has beepn pleased to obesrve that he
“would like to assure the hon. Mem-
bers that Government would take a
view on the issues ariding out of the
judgement having regard to its cons-
titutional obligations towards the
advancement of backward class of
citizens.” This shows that the Gov-
ernment is likely to take a  view.
Therefore I would like to make one
submission, which is very complex,
and the hon. Minister may be plea-
sed to take a view in the light of
what I am going to submit on the
aspect of ‘creamy layer’. Madam, so
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far as the SCs|STs are concermed, to-
day 22.5 per cent reservations are
provided for them in the Central
services, It has been reported to the
Parliament in the year 1980 by Mr.
Paswan that totally it is 10.2 per cent
posts that have been filleg by SCs
and STs. It means that 12.3 per cent
posts revert back to the general pool.
The quota of 22.5 per cent itself is
not complete, This wag said in 1990
1 do not think the situation is better
today. Maybe, today there might be
one per cent more or less but not be-
yond that. You may kindly go into it.
The point is......

SHRI SITARAM KESRI: My req-
uest is that some clarifications or
questions may be asked.

SHRI P. SHIV SHANKER: I am
going to put g question.

SHRI SITARAM KESRI: There are
other persons also to ask questions.

SHRI V. GOPALSAMY: No, no, it
is a very important issue, We have
also to raise points. (Interruptions).

SHRI P. SHIV SHANKER: Mr.
Minister, if you do not like to hear
me, T will sit down, I am raising a
very complex issue. (Interruptions).
What I am trying to submit is that
the Supreme Court has justified the
reservations in favour of the back-
ward classes to the tune of 27 per
cent and they have also observed that
the creamy layer amongst these clas-
ses must be siphoned off. They have
not said that the creamy layer must
be removed. They have said that the
creamy layer must be siphoned off.
That means, the creamy layer has to
be very thin. It is only then that the
creamy layer can be siphoned off. If
they wanted that a large number of
pPeople must be removed, they would
have said that the ecreamy layer must
be remoevd, ‘What T am
trying to say in the context is that
when you lay down the criteria, I
mean, when you are going fo take
decision on the issues and the criteria
for the Commission for the removal
of the creamy layer, please lay dowm
broad guidelines so that after the 27
per cent quoty is filled up, the creamy
layer be out. Beforg the 27 per cent
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[Shri S. Jaipal Reddy]

quota is filled up if you remove the
creamy layer, then the intentions of
the Government become motivated
and doubtful so that you want that
the rest of the quota must again
revert back to the general pool with-
out the some being completely filled
up. This could equally apply tg the
SCs and STs tomorrow, and if the
quota is not filled up and if you lay
down the guidelines sg that the
creamy layer is removed, that means
the intentions of the Government
would be contrary to the judgment of
the Supreme Court, This is what I
should bring to your kind notice.

SHRI S. JATPAL REDDY: Madam,
I entirely endorse the erudite obser-
vations made by the hon. Member,
Mr. Shiv Shanker. I am disappointed
to note that in a statement made in
the context of the Supreme Court
judgement, the Minjster has carefully
and deliberately refrained from mak-
ing any commitment in regard to the
follow-up  action. The Supreme
Court wanted the Government of
‘Mndia and other State Governments
to appoint Special Commissions to
proceed with the wmatter, and this
statement _scrupulously omits any
reference to that aspect. I am rather
puzzled by this deliberate omission
on the part of our Social Welfare
Minister, whose personal commitment
was never doubted by me though 1
had always questioned the commit-
ment of the Congress Party to this
proposition.

Secondly, Madam—Mr, Shiv Shan-
ker, as g legal luminary would know
it better—I have my own doubts
about the applicability of the obser-
vations made in the Supreme Court
judgment to the Scheduled Castes
and Scheduled Tribes. They were
never made privy to the whole case
and, as has been mentioned, the Gov-
ernment of India also did not make
any such representation, I don’t
think anybody has ever raised the
guestion in regard to the Scheduled
‘Castes and Scheduled Tribes. There-
fore, all the observations meade by
the Supreme Court in regard to the
‘Scheduled Castes and  Scheduled
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Tribes should be considered as no
more than obiter dicta. Therefore,
the Government of India should have
no hesitation in stating that the
promotion policy in respect of the
Scheduled Castes and Scheduled Tri-
bes shall remain undisturbed. There
is no need at all for review; there is
no need for them to consult us. All
sides of the House are agreed that
the promotion policy pursued in res-
pect of the Scheduled. Castes and
Scheduled Tribes should remain un-
disturbed.

You are very careful stating that
there will be no immediate disturb-
ance of the present dispensation re-
garding promotions, Why this Xkiad
of a caution even in regard to the

teduled  Castes  and  Scheduled
Tribes, I am not able to say. It is a
legalistic issue. ng doubt, but even in
regard to a legalistic issue the Gov-
ernment could take a view. After all,
the question of the Scheduled Castes
and Scheduled Tribes was nevay dis-
cussed in extenso before the Supreme
Court. In the notfication issued on 13
August 1990, there was no reference
at all to reservations in promotions
for the socially and economically
Backward  classes. That (noti-
fication related only to backward
claseg. Mt did not in any way con-
cern itself with the scheduled Castes
and the Scheduled Trilyes

SHRI P. SHIV SHANKER: Not
even the Central Government notifi-
cation,

SHRT 5. JATPAL REDDY: Rightly
it has been mentioned by Mr. Shiw
Shanker that even your notification
also which we were sure would be
struck down, which was predictably
struck down, did not refer to the
Scheduled Castes and the Scheduled
Tribes. Therefore, why ars you being
so apologetic in your statement on
this question relating to the Schedu-
led Castes and the Scheduled Tribes?
Why you want ‘o open a new front,
T am just not able to follow, Mr. Kesri.

Secondly, in regard to backward
classes, there is a time-frame. You
have got to do it within four months.
You have already =allowed a few
weeks to be lost. Yet, you do not ap-
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peay to apply your mind. You are
not able to study anything at all
You have diverted the entire issue
to the question of the Scheduled Cas-
tes and the Scheduled Tribes, and
you have not made any commitment
in regard to backward classes at all
Are we at this stage, after all the
controversy. yet tg confine ourselves
tc generalities?

S0, grave doubis are arising from
your statement We asked for a
statement from you so that our ap:
prehencions couid be allayed. I must
say that our apprehensions after the
statement, have been compounded.

SHRI V. GOPALSAMY: Madam, ...

THE DEPUTY CHAIRMAN: Nc.
it is not you. It is Mr. Hanuman-
thavpa  Your namc is there, 1 will
call you, You know, we have to go
according to the time I received the

SHRI1 H. HANUMANTHAPPA
(Karnaizka): Madam, I am one whe
has beer very much disappointed by
the statement of the Government. As
Mr. Jaipnl Reddy said actully the
issue of the Scheduled Castes and the
Scheduled Tribes was not at all an
iefore the Supreme Court.
Any judgement. any court cannot
pss: oy order behind the back of &
perso This is the basic law. Witn
out ever hearing them it was given.
I any not a party before the Supreme
Court. The issue has not been refer-
red tn the Supreme Court The noti-
fication under guestion has not refer-
red to it at all

1880e

1 am sorry to say that in the
statement today before the House.
ever: though Kesriji hag said empha-
tically that the Government would be
committed, the Government is
categnrical in saying that the judge-
ment shall not apply to the SCs and
the @7 and that. even if the observa-
tion, ¢f the Supreme Court has come.
it will not bind the Government not
to fulfil the constitutional obligations.

not

But what surprises me is that the
Government says that there will be
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no immediate disturbance of the pre-
sent dispensation regarding promo-
tions, That means that the Govern-
ment itself is in doubt. You are not
definite about the benefits that you
yourselves have given under the
Presidential directions. If something
went wrong in implementing the Pre-
sidential directions which have been
given in respct of the Scheduled
Castes and the Scheduled Tribes all
these years, it is the duty of the Gov-
ernment {o protect and continue to
follow those directions at atleast till
the minimum 22.5 per cent is reach-
ed. Even after 50 years we have
not come even half way. But al-
ready the sympathy is being conver-
ted into apathy. Eyebrows are raise:
against reser iong even though not

evenn 50 per cont of it has been
achieved

I have no grudge against my
friends from backward classes. But

the day the Mandal problem arose—
you can go back and verify the fgures

from various Departments of the
Government —the wvery recruitment
has been reduced, The reservation

has not been followed implicity, The
eeneies have not been filled up. W-

are the sufferers? They are the
weakest among the weaker Sections
of the society, whose position
we have pledged tg; improve. The
jmplications of the judgment of t

Supreme Court. if any, in so far as
the SC/ST are concerned, need to be
examined. I do not know why the
Government is ir  dilemma? Why
does the Government not say these
observations of the Supreme Court
do not apply? SC/STs are not a
party and even the Notifleation don
not mention about it. Why has **

Government gaot this doubt? Who-
ever reads i* "e may read it for his
interpretation. He may interpret it
for himself. What is the interpreta-
tion of the Government on the judg-
ment? Why does Government want
further consultations, including th

volitical parties? You are ags’
complicating the issue. Why were
the Presidential - directions issued?

Why was the reservmation given to the
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Scheduled Castes and Scheduled
Tribes? Political parties were not
consulted. Why are you bringing in
_political parties for these consulta-
tions? We know what is going to
happen to all these consultations.
Whatever we are getting alsg will stop
and there would not be any further
improvement at all Even the Offi-
cers are interpreting the ‘creamy
layer’ for Scheduled Castes and Sche-
-duled Tribes. That is being done in
offices at various levels.

SHRI V. GOPALSAMY: That is
the bureaucratic mischief.

Statement

SHRI H. HANUMANTHAPPA:
That is what I am saying, - Tt is &
bureaucratic mischief. According to
that T am considered a part of the
creamy layer. T put a question to the
society, Am I allowed to draw water
from a common well even today in
spite of the fact that I am a Member
of DParliament? Am I allowed to
take coffee in a village restaurant
even today? Am I allowed to Zo into
the temple? T am Hanuman, I am
supposed to be his Bhakiq, I am
nol allowed to go to the temple which
Ramj represents. If the bureaucracy
applies that Treamy layer’ to an LA.S.
Officer or to 3 Member gr Parliament
or to a Member of the Legislative
Assembly, what will happen to others?
The children of those people will not
come up. Maybe, those of rich classes
may get the education. What ig their
percentage? All right. All those
who have taken the credit, let them
stand up and say that there iz ne
untouchability practised in the coun-
try today in spite of its abolition by
the Constitution. Recognising  this
deficiency these rights were given by
the Constitution. When the Consti-
tution has given rertain rights, how
‘can a Supreme Court judgement take
it away? How can a Government be
a prey to this? The Government has
to stand up and gay this is a com-
mitment, this is a Constitutional gua-
rantee. Under the Presidential dir-
ectives this has been followed if
‘there ¥ uny lacuna in implementing
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it, if there is any lacung in following
it, if there is any misunderetanding
or misinterpretation, the Government
should come to remove this and come
out clearly. So, I request Kesri Ji
to stand up and say all these com=-
mitments so far given to the Schedul-
ed Castes and Tribeg will be honour-
ed. We have to honest about it.
These Constitutional benefits have
been given not for vote-sake. We
have to tell the people that we were
honest in bringing amelioration to
these classes. If we are honest, we
will have to legalise all these bene-
fits that have been given by way ©of
reservation in recruitment and pro-
motion. Whatever facilities you have
given under the Constitution should
be legalised and put under the Ninth
Schedule. Let not any party tomor-
row medd]le with that., That is the
honesty that we require from the Go-
vernment .. So. I request the Govern-
ment tp legalise this so as not to leave
an iota 0f doubt for misrepresentation
any level at the hands of the bureau-
cracy. Thesa are the Constitutional
directives and the Constitutional gua-
rantees given to these classes. So,
nobody should be touched. Seo, I
appeal to the Government to legalise
the whole thing and put it under the
Ninth Schedule.

Sir, what will be the effect?

SHR* V. GOPALSAMY: Madam.

=Y g9 EAVEET:  FET 9Y
dzq Y Sra §, w7 dEw oA &
s § 3wy, wfw ey A
STy B

graamfs . g, TEr wr ar
STy dm G T, § oF7
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I mean the subject ig long, but the
statement is small. 1 would like you
to make your submission algo small.
Whoever wants tg speak, they can
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xspeak. But the thing is that it is
already 7.30 P.M. and there are
eleven names in the list who want to
speak. So, I would only request you
to make your speech as smal] as the
Minister’s statement.

W do fim wwe : FWQ SN
T afan Ft o F o§w e g
... (caHEE) ...

SHR]I ' H HANUMANTHAPPA:
Madam, I am sorry for interrupting
you. If on the Ayodhya issue we
could close the Parliament for seven
or eight days, if on the Ayodhya
issue, the House could be held to ran-
som for a number of hours and for
& rumber of days, when we are dis-
cussing the fate of about 25 per cent
of the population of this country, I
must pe heard. If I am not heard, it
pinches me.

o arw fag: ¥ faagw
AT ST F ATy g AN
¥ 3 97 Fg9 ENMI AR

Jrawmafa : FET d@9  Fw)
. (FyT)

I have no objection. I am sitting
here. But some Members wanted to
speak and go home. That is why T
am telling you to be brief. I can 8it
here the whole night. We can dis-
cuss thig matter. No problem.

Afae, 791 MW oFT @ OF

I am inspiring you to speak.

SHRI H. HANUMANTHAPPA:
‘Madam, I want other Members also to
speak. Let there be a fruitful dis-
cussion. Madam, this is a question
before every citizen of this country,
whether we are honest in our appro-
ach, in our programmes. ‘That is
why I am putting this question. Every
party should have an introspection
‘whether we are doing it for getting
‘voteg or for our commitment to the
‘backward classeg or the Scheduled
Castes and the Scheduled Tribes. If
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somebody has taken it for votes, then,
we will be disappointed. Baba Saheb
Ambedkar has gaid: “It may be your
wish to rule us. But it ig not binding
on us to obey.” 1f that take place,
then, nobody can get the votes.

@Y T FT ATAET SeaT 99 AT
FoarE ) g O @ Imar §

f§ 7T & sy § wwm A,
TH A AT, AEA K AW, AT
H awy g T & @ g afew
forez 35 sk star 81 3@ @
BT A T F oW g R oa®
IR §aw, AR A F oA §
FE F gy g, ar o) dfew o
TF W AW W §,  wEE Ay
gl FRE IR TGRS AN
%T?rqaa@lrrﬁzra Tim FE
& wfw gmm g, ()

Madam, already this morning ene
of my friends from that side mention~
ed that the Stzte Governments have
already become active in this matter.

SHRI S. JAIPAL REDDY: I have
mentioned it.

SHRI H. BANUMANTHAPPA:
Whoever it is, I am thanking him.
Even Mr. Jaipal also. State Govern-
ments have slveady stoped  giving
promctions. They are misinterpret-
ing the clause. They are misinter-
preting the judgement. In the last
(wo months the Government should
have made 3 detailed study and should
have rome out with a positive state-
ment today instead of leaving it in
between. The Government says that
they have to study it. What kind
of message are We sending to the
State Governments and to the bureau-
cracy today if there is any  doubt
in theiy mind? We are putting &
stop—to it. You wait till we consider.
You wait till the Government takes
a decision. You wait unti] we con-
sult all the political parties. So, what-
ever we have considered and the
varioug fileg pertaining to that matter
will go to the dust-bin, will go to the
cupboard. They will say: “ The Sup-
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reme Court has delivered its judge-
- ment. But the Government of India
has not yel taken a decision.” So, no-
bady will touch the file, Promotions
will be stopped; recruitment to the
various posts will be stopped. Every-

thing will come to 3 standstill.

Madam, even g Laboratory Atten-
der is considered as a Scientist in the
scientific institution. Even a post of
Class IV will not be filled in a scien-
tific laboratory because thag is a Sci-
entist post. There are such instances
in the ICAR and other technical ins-
titutions. They say that every post
is a scientific post. That post is not
being filled from the Scheduled Castes
and Scheduled Tribes. Evern in the
reservation policy there are various
lacunae. Madam, you will be surprised
to know how bureaucracy behaves.
Ir 1972, a clarification regarding pro-
motion was sought from anp institu-
tion. It came to thc Finance Minis-
try. Tt slept there for six and a half
years. No clarification was given. For
six and a half years no promotions
were taken. The attitude even in the
implementation of the Presidential
directives is like this. Evcn the bro-
chure onceg issued has been changed.
I do not know who has got the autho-
rity. to. change the brochure of Presi-
dential directives which has got the
seal of the President. That has been
changed without the knowledge of
Parljament, without the knowledge of
the President. An ordinary superin-
tendent in a corner has changed the
brochure. Nobody has taken note of
it. When thig is the attitude, T think
the present judgement has conme to
the horror of the Scheduled Castes and
the ‘Scheduled Tribes people. In fact,
all the employees in the country wan-
ted to gg on strike. What more can
they do? They are helpless because

. they -are still at the receiving end.
Even after fifty years, or perhaps a
hundred- years., of Tndependence, as
long as the caste system persists, as
long as the caste svstem continues, I
think we are supposed to be at the re-
ceiving end.
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So, I request the hon. Minister to
be positive on thig and say that all
the provisions that have been given
will be made law and incorporated in
the Ninth Schedule. And, I request
the hon. Minister to assure this House
thar this wil] not affect the Scheduled
Casteg and the Scheduled Tribes and
that whatever Constitutional guaran-
tees have been given so far to these
classes will be continued.

it S e (TIEEY ger)
ITEAT AENEAT, STy g9 ®EEdt X
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qgd & gATW gET § Wl "WgET &
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SHRI V. NARAYANASAMY (Pon-
dicherry): Madam Deputy Chairman,
I have gone through the statement of
the hon. Minister and I am surpris-
ed to find that in the name of the no-
tification and the Supreme Court
judgment, the rights that have been
given to the Scheduled Castes and the
Scheduled Tribes have been kept in
cold storage. Madam, it ig a known
fact that 3 matter which was not an
issue before the Supreme Court has
been roped in to show that promotions

for the Scheduled Castes and the
Scheduled Tribes need not be given
at this stake. (Interruptions)

The Vice-Chairman SHRI MD.
SALIM) in the Chair.

I am not blaming the court. I am
telling something about the imple-

mentation part of it. The judgment
of the Supreme Court is not actually
dec¢iding the reservation for the Sche-
duled Casteg and the Scheduled Tri-
bes. This discussion was not there for
that purpose. The discussion was re-
lating to 27 per cent reservation for
the socially and educationally back-
ward classes. The hon. Minister has
admitted in his statement at page 3
and 1 quote: “The arguments with
regard to the Mandal Commission be-
fore the Supreme Court were in the
context of and with reference to so-
cially and educationally backward
classes.” The Government is very
clear on that aspect. But the hon.
Minister stated one more thing and 1
quote that also. “The implications of
the judgment of the Supreme Court,
if any, in so far as the SC/STs are
concerned need to be examined, after
wider consultation, including with all
political parties, before a final view
ig taken.” Sir, it is a layman’s know-

+[ 1Transliteration in Arabic Script.
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ledge that on a matter which is not
adjudicated and which wag not an
issue, if there is a reference made by
the Supreme Court, that will become
obiter dictg but that will not become
ar. operative part of it. Then why
has the Government taken wup the
issue of the promotion of the Schedul-
ed Castes and the Scheduled Tribes?

&, TR @ A oA o &
e mamwowr I e’

@y, fma @w< Tel-Tal
Wit Y gw @ E

SHRI V. NARAYANASAMY: What
iz the state of affairs as far as the
appointmentg and promotions of the
Scheduled Castes and the Scheduled
Tribes are concerned? Shri Rajiv
Gandhi, when he was the Prime Mi-
nister of this country, gave an assu-
rance in this House and outside also
that 21l the backlog in respect of ap-
pointmentg and promotions of the SC/
ST will be cleared immediately. The
hon. Minister also gave an assurance
that backlog in respect of appoint-
ments and promotions concerning the
SC/ST will be cleared. But I would
like to give a small example, Whether
there is a post in some Government
department or in some corporation,
what are these bureaucratg doing? The
bureaucratg instead of confirming an
officer who has been appointed from
the SC/ST category, kept that officer
on probation for 12 years. What is
the justification for it? What are
you doing? There is nobody to gues-
tion that. They keep him for 12 years
or 13 years continuously in the same
category as a permanent officer and
allow him to continue like that be-
cauge there is no criterion. If the
services of a particular officer or a per-
son—who is in Government service—
are confirmed, he has to get promotion,
he has to bypass other persons. So,
they are keeping him ag 5 temporary -
verson. Whether it is the Central
Government or the State Government,
bureaucraty are bureaucrats, They
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don’t consider it as an obligation. Only
some people go to court. All the peo-
ple are not going to court. Even the
Supreme Court can give findings re-
lating to one or two persons who have
the facility to go to court. Other
people are suffering. This iz the state
of affairg prevailing in this country in
the name of reservationg fo Scheduled
Castes and Scheduled Tribes. Now
the Minister’s statement has given this
fact. I am telling you, Sir, this will
have wider ramifications in this coun-
try. T appeal to the Minister fo say
that the reservations wil] continue in
promotions also. What compels  the
Minister today that the Supreme
Court has said tis, therefore. we are
going to consider it? There is NnoO
basis behind it. The hon. Minister
should announce this in the House to-
day itself that the reservations for
Scheduled Castes and Scheduled Tri-
bes in promotions will alsa be conti-
nued by the Government. This is the
commitment of the Congress Party.
Thig is the commitment of the Cong-
ress Party leadership. We  have
given all the assurances to the Sche-
duled Castes and Scheduled Trihes.
The Government should not be carried
away by the Supreme Court judg-
ment and they should not take refuge
under it.

Sir, coming to another agpect about
the judgment of the Supreme Court
and its implementation, I request the
hon. Minister, “Kindly don’t take any
polifician as Chairman.” Persong who
have been fighting for the cause of
these backward classes, you take
them as Chairmap so that they will
have a commitment; they will able to
implement the reservation policy for
the backward classes. Sir, I would liks
to make a submission here. V. P.
Singh Government was claiming--even
today Mr. V. P. Singh ig claiming—
that it was their policy that has been
accepted by the Supreme Court, Sir,
I diﬁer from them. It is not the V.P.
Singh Government whose notification
wag fully accepted by the Supreme
Court. Tt is only partially accepted.
On the contrary, the Congress Policy,
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ag is given in its manifesto, hag been
accepted by the Supreme Court...
(Interruptions) .. You say that when
your time comes.

AN HON, MEMBER: Your notifica-
tion is defective.

SHRI V. NARAYANASAMY: Our
notification ig not defective. V. P.
Singh Government’s notification was
defective. Thig Mandal issus concerns
55 to 65 per cent of the backward
classes who are living in this country.
It can’t be taken lightly by any Go-
vernment, whether it is the Central
Government or the State Govern-
menl. These people have been fighting
for the last 35 or 40 years. Now the
stage hag come when they are going
to reap the harvest. The hon. Minis-
ter is fighfing for the backard classes.
1 have full confidence in him. After
seeing this statement I have the least
doubt about it. He has fought for the
backward classcs, The Minister has
also in fight for the Scheduled Castes
and the Scheduled Tribes. We are one
with him. We are here to support the
Minister for - giving benefits to the
Scheduled Castes, the Scheduled Ti-
bes and backward classes as per the
judgment of the Suprame Court find-
ings-

Finally, 7 want to mention abou
the implementation of the recomrmen-
dations of the Mandal Commission-
One can very well say that some o
the States may fake it lightly. But in
our other States the Mandal Com-
mission is a burning issue. Regarding
the Mandal Commission recommenda-
tions, whether it is the Congress Party
or any other party, we have beer
saying that these should be implemen-
ted. This ig the right time when the
hon. Minister has risen to the occas-
ion. . Not only the Government bu'
the whole country will remember himr
in the years to come.

oY 3 T wEw AtAw . (SET TEm)
foon az AT wer S & s
aFer fear & I WWEN 99 OWR
¥ AR awET TR & 9T §
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“There will be no immediate dis-
turbance of the present dispensation

ragarding promotions.”
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“The implications of the judge-
ment of the Supreme Court, if any,
in so far as the SCs|STs are con-
cerned need to be examined_ after
wider consultation, including all
political parties, before g final view
is taken.”

8.00 P.M.

T g AT =iq § &Y, Siefq §
@ | A §3g qeT & <@
qEAIT HAT ST Y FgAT AR § F
agr A9A 3@ aed A S fowr §
qg FEIET 43T FL G |
HE GA FF AN TF 0 (T FE &L |
g o3 AT W1 TSI HFT GE |
4z 43 9aT FL W & Ay Aifq o
There will be no immediate

ST gAvfEuE wsk & T

~y

There wil] be no
the present
promotions.

disturbance of
dispensation regarding
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# sifedt ¥ T AT oHAT AT A}
e &1 ghar @Ay ¥ osw At
T U=gE U 2037 g | nimdaeE
agr 2 & I w® Af ;| E e
3q § AT gAst SAgaEF Afe
#adt w3 5 owmEme ¥ oam
gater o9& qF A ugd o )
TR T § T gew s@n
qr ar gar #is  EEddwT EEv |
fead 7 &m g== g wT @@
g% | fog o¢ gead wer  @Ar
g uu ue fefgoad us gar
&, feurza s grar &1 Pefaas
Fv o a1 fafawa EEIwE gar
g guF far w1 wAT g1 @
W 95 & fF Sy Fav I oA
58 T oE oW A e
oICA St Wyeww Tar  fad,
gfrar 7@ faenfty afes weges
o R feges i Wi dwad
FARE &7 Ffg o TE I
oTT Ik dex Afw H A g,
gofifes & w@ Wiy Al IARI
F Uw gwar g¢ wfew wE.
. w®. m@ifs § fegee FwE Al
F feafs & w0 AMY ¥ A
afe & drE AT wE A
famdt a1 FT  S¥  woAr T,
faenlt, IFFT AGAT T HAR g’r*r"r
W dIEE W A IEWEW @
gl &1 A wrmEy, g oog fAom
dfagm #1 gwrfaq F@1 &1 ATH
o Ag gF & ar W A oae
wT ifgy ar f& g afawe
¥ AT T FET G5 ar WET |
qT A $30 F T GAdE FT FIS
Wt swre mggfaa-afa, q3-afaar
B OHUTAY 9T EN AN HINIW qAT
IF TG T AT TF AT AL
I favww § w1 Hfgw fog w9
T oW oAy 3 fog W oa
ET‘H & g1 T Sfomm § g
FEH A A IR UNAEF T F
3?'&117( eRigfes M= & &)
agt 9T AT FEN A g fEwpim e
F oWiT FT 99 OFAE 99 faag
qoles F FE gWY G 2
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R T, A7 JfT A oaA
arin, JfH FR A A AT BET
fr vaq W wgrfas @i w1z
qan fymed & S wwar e
EAB | 7 - S L -1
¢ & o wae age gfgwm g oar
THIRAT ey I KA, TR WM

T JW, WE.O.NE. O IV
KAT g7 @AT FHA FT AR

TAgET A FAwda Fr g, @
FAM  FI AIE, AFE S &1
e wFfal sy Fr dfw, @sF
T &7 fee o) giEd a9E
F1 dAfe 7z A wgtHa wfa-
Famifast #v & w@a Ao
HIET AT A F WIT S, SOEE,

AdT, wmEW,  FAA AT WSIE
FIXr ATy AegeT IEeH F AN

aﬁ%reura'm |y ouET 2, W
¢ § F1E wwETH ¥ R
Afve iy T & W S SqUEew
g fadty mmwr 7z faewe fear
ogmr o fem? ¥ o@wd &
1A FAT g3
vg I, #fwE e &EE FE
g 1 ag gL g FIIT AT arfed |
o7 H o Frez ger AMEw. .
(samata) . wierg ot afy T
W, wmnt A g FAE 3, WhET
W1 a5 aww § oA fafeme s
T A ¥ wafaw 3w AWy FgrEr
gt & fasen arfgwy s T-
i ¥ oox g% fear @ fR

“grsr g feed TwooAm

1 GF #7 &1,

£ifgq § aga wvaz wierg
¥ owwa T

g agr g@fed gar & fw
T OTgET AIAT R, IO Fower
ﬂrﬂga% T AR gm0 gar
iy &4 a1 fT dfve @ magfea
srfazﬁ’r%“ o W& g g ?
0 g ¥ T %fmawr-‘ﬁaﬁr
1 ge o ey ¥ @ dfe st
g1 @ mx fe §t Fee w0 &
ar afw g e $5z gy Tifgd o
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Fad A, uwar s, ¥ T 3@r few
q 417 FE T@E ) W & BINIEES
& F Ay afggw F  frafaed
# fag #1 4% wr § wifeee
qadadr *1 agg ¥ AT @l 2
ST AN ot @ owT ¢ B v
A9 F w1 ¢ faegy sifaat w1
wmerr 27 affwa fadar  a9rfen,
wagfag-arfa-siaaifaay w1 oo
qqTAT FU T@Ar Arfed wr grAfy
¥ oM 39 g a6 AT @
X7 aF U Agwfa == w9 FE
g gt At s AT E Wl
10 Sfawa mreewor fasar =fEd
A #m vedie agwfa @R gt wfy?
7z AN g ¥ oAr @ 43§,
A A W A fAaaRd F
21 Wy FTU g WrAGmAT A
7 gt &7 g3 AEfewar wr
w2t ¥ 27 w vk gA AT d
AT HET F @ @I §. .

SHR. V. GOPALSAMY: Mr, Vice-
Crairmean ,I am on a point of order
He cannog say anything on the con-
ducy of rthe hon. Judges.

N gq frg dtaw: wma Fisy
amrEaydr 9Ty owrT gEr ofww
TAE AT TGFT - F ATAEE] A TR0
1 Sifert w@ § w3 FE
A9 T AT F OF O AT &
Ffay |

I had listened (o Periyar. I
isiterpreted his speech,

Juaweg (1 HIgEAT  gelte)
waw oY, He S@AE N AT @

2 WfeT Am mor oot 93 w1
=y

ot v frz Maw: & @A
a8 FET aEa g f& mfey wm-
fagr vF 8 FT & Al W
M F FEHAT §, Uw WA §,
W ¥ fefar & @ww &Y R
EIRCEIC IR cql o RN LT
§ o gfaeqe @0 Wimr wgwanEr

have
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gl g SaAEr W g oA Qv e
fomr T Q@ TT qam FT AQ
£? 4 = 1 A= grq § AN
el ¥ &, JAET TrE A4 wew Wi
¥ oW oWm, 9F g R 4
ATEAT HIET X 918 #1y o
T AW AEEE FYar g fw 3 WU
A mer ar & A = 9w g1
& @ ad %5 ® 0F fame
a®m FT g g1 @ «fefwmd Y
T zafay ®w@Tr E (6 @R A
FAgZ |

India is a developing country  and

State.

A & FATT g AT M %
faprg 211 at =97 W SeOF ATNCK
T OWETRTT AE g1 wr A
TFAfRA T oAmiEr ) &7 O
qfes F A1 wrRa g, wEfe-
fom T &t AR 1 W W
famrag 7 %, W F Feaarowr § qEm
A g Fgfefad &1 o fred=
g

1 can say as a lawyer. | kmow the
law. What are the laws? Laws are
the traditions usages, customs and
demands of the subjects,

IET F1 O BT T AW
ggq 1 0% wreEred &
gl w@ew F, feqEdzd@ F1
ag sEFE WW W O§ fwmaE
giHFE & favg &7 #5999
frafat ®, S=fa ¥ gagfes
ﬁwﬁimfwmrﬁlﬁw
aft N 99 qF uhaw fom
ARG I A A qgAfd
#® g a1 wfagw qegs ¥ ErQ
T T Adr & gg wee fA=w o)
g WY oA faar g

“There will be ng disturbafice of
the present dispensation regarding
promotiong”
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[+t WgeRa a=ita)
wgY 97 T4 WST &wFr AT ST
“immo_diatsr" ueE a'g"']- AT mf‘g\-q
& @ T AEar Ei-

“There will be no immediate dis-
turbance of the present dispensa-
tion regarding promotions and res-

ervations for Scheduleq Castes and
Scheduled Tribes at 211.”

qOT %I Wer #T Bwie fa@
Let there e clarity

st ofraEl gomEE A d'r &3
& Nt TEFT 3T FE F AT AT
ForT A % fau gwme & o497
afFm mew & fee ofldl gar
FT A | AT FHAT FNOHHEE
gl fRoT W9 Fem TT Aifed
ffr @ wfey o wma, Sa
qAET d@d St ¥Ew § W
ar sfww =riEg § owiT RiEEH
T2 W g f& weEr s &
difs 81 ;s AfG 9ga H=LT
AT HHY IS 7 HRAW &R
FIT gAR UTF FHT &9 9,
aT & FHEE ¥ SRR wal iw
§ # Aifg FH | wm @
THTl | §gT WeSY @ @R W
F @ S ATEAd qaw ey |
I8 warw ofma, FEwm Sed.
19 ey, fowmr stfey, =T
ey, Agry ¥ Sea Sar €@ ?
g7 WS x| AfHE AT §
gwTFE @ W ¥ fygg * s
Afsr a1 T sw Qfar ) wE
dre? ot Aifs § FEw ardm w1
srg Afa F, WO Ame w1 (sAE-
gTR) Hel FNw |

Wﬁgy

R

=l TR 70T WA LEAN-C
93 wIsfT g (sw=am)
st & fir wvew CE

&7 AeGiwETHe W dmr &7
(sa=aT)

*BExpunged as ordered py the Cnair.

- 4] [ Transliteration in Arabic Script.

[RAJYA SABHA]

by Minister 308

1. wwAr o o (fage) o S
g FF AW TR § (srawm)
AW Tw ¥ AfFT (wawm)

. 5} AT AVM ATET . TAT WA
IT F AT F7F (syEarA)

_ FWR aaw amd : (qiqeT)
TH Wed AWd gU SAOH WH HE
wTfed  (saaumw)

stag frontan: a3 *  #
H1 gAeTfariied wel ¥ (sgaur)

IeaaTend (s Mg W)
TR ST AT [AY AT AT R
i Wy (sr)

H T AWM qEE: WEAET
H or ®¢ & wWraAg 3= 7 fee
T W FT wwm fEwr oag
fere ot aff wmr wfEd st
st St g1 (s

Iqearems (N Wigwe @=im) ¢
gir & fwm A (wrEam)

ut Y, fag www: g Sl
H1T X &9 W @@T a9 5 frusy
(=w=aw)

stug frg dgw: FIEESEOET
HIEq  Igha A TT SHEET ¥
Tadt g1 ¥ wAalaawed &%
RAST g1 B mewilemTied  we
O N oA § oage gy g wR
5§ HARl@aTHEdl wes g1 ar ¥
= arfem ST g (srEww)

st b, fora oFT :  AAGTISETHEC

MA@ WA E AT AT G F
f& =w 0% ¥ 5 Fifsmy

(sau)

s Ww fm dfAw  oag & R
Fag ¥ Ny . . ..
(zaum=)
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SeawisqeT (ST WIgFHE qA)
IR AT @w FiET) ¥AW 0w
fare & @@\ =rfeg

it qu fiag wtaw :
A Foarow  HAY Y

TH IR |
. {samFi)

wft 39, gAderoay @ AW AT

ot o firg witawe
wrmera-}?-

;T AN

AR wOW @M @Y A
LUBC U SR el

st @ iy ritaw - qIT [T
GOICEI IO B A i 1
w7 AT fargrrs ot ard

9 AT L @ I &Y A
3T T & fga ¥ fawre U0
ST e v
grga'g\wn O AT faErgd

qyferg  aref (=r=uT)
oft T AT A9 - oqg v
% ® F WAl ¥ wherr Y ¥
&
(=qma)
siaafmiar:d w7 aw
FHE F AX g ¥ (swaEw)

oft 3. g 0% faee

fqu gt 9 & W ww s

L ® &) 9 uwAifs we Wl
. . (sraT)

afsq g+ o= @ gfo,
mfmmm T wS
. . mun) qUT AT US-
Hifx (am'na)
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sy fog dew:  H1LOF.
wrw fmmry, AWaw 7 F wvfee

FETT 5 S F A ST oA A
afpa foe S =T FrOET ST F7
3 Jdr & AT § sl F§T I
g wgAT| . . (SEEE)

wANT GAr W wT 7F AT
Hfaa & ¥ ¥ AWA & T G
FT A Gy zAIfeUz wex =® ATEE
dr ¥ goymmr fFav % witfemeft
ITAT T F1 gX fewrdNz A}
T 7 ¥ WiER SRR T fx
gagfas «ifs AR sawifeal 1
grerr gqw #, fAgfaat § sk
Sfe ®# oguymd SR WA
T | :

SHRI GURUDAS DAs GUPTA
(West Bengal): How long ave we
going to sit I would like to know.

SHR] V. GOPALSAMY: After we
have expressed our views, the House
will adjourn.

THE VICE-CHAIRMAN  (SHRI
MD. SALIM): I request Members to
be brief and ask pointed questions
only.

=Y g THRIN ATEET : (SHITAT)
qEATT JUEVTETET ST, 16  AFEY

- % 99 gdteT TOmew w1

9 @ AT "9 F qger gfafwar

fr wdf= e F AW
1 gerarar TEF afed Swar faan §
m’rﬁimmaﬂﬁnﬁf@ﬁ%
gay W ﬁa‘ﬁafsﬁﬁ'ﬂmnm
fg St 3 o § o gg @Y, 9=
ﬁamﬂ T F ogEw W 9T gs
Iq5 Geg ¥ wEE AEwT W
qmeT Ay 91 ) 99 famfa W
Y el ot & ow we @
WG & feqid A s aF Jwd a8
=it | Srfe aferame ¥ froelt <t e
Tl 6 I8F Fa Ay anfa
T AqGaT T F7 o St ¥
e @ #%aT 9r 9wy A
o & 7 9™ fvig § @
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FE w7 T T ) AfFR w &k
TEN & a7 WF qAaT &I F
FATH WAl &1 a9a%4 gl @ g al
Srafa ¥ a1 oW & sy § quer
... (ZFEE) ag R LA AW
w & 5 =9 fomfasy & & fa=oe Famer
FET | ATZST FAFSAT  FE |
TaAifas sl ¥ W @eg wfma
FRAT JT TG F fAoig w1

AFT A FH
gL AT TAAT @ FL gHar off fov —

— so far as that part of the Order
is concerned, that should remain gta-
yved because the Government is pro
paring a Review Petition to be filed
before the Supreme Court.

[RAJYA SABHA]
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X A AEN & WL 3
FUT fF HEr dax @Y ofewmar |
F AT FET )

|

gy W oFw gfgiFu § AR 9w

feafesr & PR 3 = oW aw

AR AT FIE HRA WA
o @R

“The implications of the judge-
ment of the Supreme Court, if any,
in so far as the Scheduled Castes|
Scheduled Tribes are concerned
need to be examined, after wider
consultation, including with all po-
litical parties, before a final view .1s
taken.” '

sifF sTfE

“There cannot be any doubt on- .
the commitment of the Governmenf
with regard to the protection of the "
interests of Scheduled Castes|Sche-
duled Tribes.”



M fawfesr & a1 7 wrf fFow
T famr T gar

AMET, 1980 ¥ HIT FHIH
gy &t fgie o o | aRg AT
" ag A g AR IEF I I«
ohw F2 F Amar T, FE S

SHRI V. GOPALSAMY: Mr.
Chairman, Sir, the hon, Mjnister’s
statement has disappointed us, as
pointed out by Mr, Jaipa] Reddy, be-
cause, we Were expecting a statement
from the Government with references
to the cimmendable judgment deliver-
ed by the highest court of the country.

Vice-
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The Supreme Court delivered its
judgement on 16th November itself.
What has the Government been doing
a]] these days, till 6th December? They
gshould have come forward with a
statement earlier, giving their views
and what they are going to dg in the
light of the judgement of the Supreme
Court,

The hon. Minister says that the Go-
vernment would take a view on the
issues arising out of the judgement,
having regard to its Constitutional ob-
ligations towards the advancement of
backward class of citizens. Sir, this is
a very mischievous statement to hood-
wink the people, particularly, the
Backward Classes. 1 point my accusing
finger at this Government, that they
have taken for granted the backward
class people.

Sir, as you know Mr. Mandal gave
his report as far back as in 1980. For
a period of ten years, the report was
gathering dust. Then, it was Mr. V.
P. Singh, when he was the Prime Min-
ister who declared on the floor of
Parliament that Government would
implement the recommendations of
the Mandal Commission that 27 per
cent of the jobs pe reserved for the
backward class citizens. That was on
7th August, 1990. This declaration of
7th August led to the fall of the Gov-
ernment on 7th November on the floor
of the Lok Sabha. Sir, in the state-
ment the Minister has mentioned “the
judgement of Justice Jeevan Reddy,
delivered op his own behalf, Chief Jus-
tice Venkatachelliah and Ahmadi JJ,
together the support that it enjoyed
from other judges, became the major-
ity judgement.” 1 would like to put it
on record that it is the judgement of
hon, Justice Rathnavel Pandian which
will go dowp, in the annals of history.
The judgement champions the cause of
socia] justice becausg in the judgement
the dreams of Periyar E. V. Rama-
smamy Naicker and persons like Dr.
L.ohia were fulfllled. It is we belonging
to the Dravidian movement who were
pioneers in this regard. When the
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DMK party under the leadership of
Anng and the D. K, under the stew-
ardship of Periyar launched an agi-
tation in the State of Tamil Nadu
for the cause of the backward class
people, Pandit Jawaharlal Nehru in
his wisdom introduced an amend-
ment in article 16 of the Constitution.

The 6th August, 1990, was a
red-lett it day because of the initiat-
ive takm by Mr, V. P, Singh  but
these fcrces with a cleverness of
criminality worked hand in glove ag-
ainst the implementation of the re-
comme~dations of the Mandal Comm-
ission. They instigated an agitation.
They poisoned the minds of certain
students. They spent crores and cro-
res of rupees against crores and
crores of backward class people of
this country. Again when thig judge-
ment of the Supreme Court was deli-
vered in the apex body, I would
charge the very same forces with
playing the same trick, The attention
of the people has now peen diverted.
The Mandaj] Commission, its report
and the judgement all have taken a
back seat. It is for the. purpose of
killing the spiric of helping the back-
warq class people, There wag the
rath yatra undertaken in the year
1990 withh the same malicious inten-
tion. Now the very same forces have
taken up the issue of Ayodhya because
they have been talking aboui  the
creamy layer. Of course, we are
here to extend our fullest support to
whatever steps are taken by the
Government to protect the interests
o6f the Scheduled Castes and the Se-
hedyled Tribes. but thg problem is
the question of SCs and STs does not
arise. It is a mischicf being played
here. That is the crux of the prob-
Jem. W, would like to know what
the Government ic going to do to
implement the recommendations of
the Mandal Commission which were
announced by the then National
Front Government which were held
valid by the Supreme Court in its
judgement. Sir what is  happening
now? The very same forces are now

[RAJYA SABHA]
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speaking in many voices, But we
should not forget the fact that the
caste system built upon the diaboli-
cal varnashrama dharma is the poi-
son, is the venom, which is being in-
jected into the minds of many people.
Therefore, Sir, it has always been a
sinister design of those vested inter-
ests who are putting forth the theory
of merit. It is the backward eclass
people who were oppressed and sup-
pressed for thousands of years and
today you are saying that merit
should play a role.

Sir, I recall the famoug judgment
of a Supreme Court Judge: If a per-
son is put in shacklels for many
years and then if you suddenly relea-
ce him and ask him to compete in a
race along with other competitors,
then do you expect him tg win the
race? The same is the ¢ase here with
the backwarg classes also because, in
the name of the Vedas, in the pame
of the Manu Smriti these people have
been denied their ‘basic rights for
thousands of years. That is why we
have taken up the issue of deserva-
tions for these backward classes Of
course, the caste system should be
‘abolished. That s our policy, that is
our motto. But, till then, the people
who have been subjected to hardships
and disadvantages in the name of reli-
gion and in the name of the caste
system for thousands of years should
be given a hand to come up. This is
the principle on which the cause of
social justice develops.

‘Here I do not understang why the
Governmen¢ has not made any state-
ment with reference to the judgment
delivered by the Supreme Court of
Tndia. But there are people within
the ruling party also — I do not ace-
use all — and the vested interests
are hiding. They are in camouflage
in all the political parties_ and these
vested interests play a vita] role. That
is the reason why this Government is
not prepared to come out with a bold
statement honouring the recommen-
dations of the Mandal Commnision.
They never expected that such a
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judgement would pe delivered, I
think so. Probably they thought that
people would forget about Mandal.
But here again, when the judgement
was delivered by the Suprem, Court,
backward class people from Kanya-
kumari to Kashmir heaved a sigh of
relief and thought that the doors
have been opened, at least partially.
But, Sir. to their dismay, disapponit-
ment angd despair, the Government
has not taken any steps, and the com-
muna] forces” which have heen play-
ing the communal card, who are rep-
resenting the upper strata and who
want to establish a Hindu Rashtra
and the Manu Smriti have taken up
the issue of Ayodhya,

Sir, it is not the mere destruction
of a mosque at Ayodhya. It is a sins-
ler design of the Santh Parivar.
Therefore, Sir, when they want to
establish a Hindu Rashtra, in their
mind it is very clear: Ny justice for
the backward classes no justice for
the Scheduled Caste‘people. . What
they had been enjoying some thous-
ands of years ago they want to repeat
and they want to ehjoy the same rule
now. Therefore, they want to take
Tndia back to the days of the Maur-
vas and the Guptas. Sir, in those days
of Mauryas and Guptas. the same
Manusmriti played the role. There.
fore, they want to take India back to
those days of Manusmriti. Sir in
that case they may be jubilant at the
destruction of the Mosque. They may
be jubilant that their communal card
is working very strongly, effectively
in those areas. They may be gaining
ground, They may be expecting a
vietory. They may come victorious in

elections, Therefore, today they are
jubilant, T know. These forces are
very jubilani today.

But, Sir, let them not fai]l to see

the =riting on the wall. 1f they want
to take India back to those days of
Hindu Rashtrg or Manusmriti. Sir, it
is a camouflage under which they are
working. Therefore, Sir. these for-
ces .., .
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THE VICE-CHAIRMAN
MD. SALIM): Will you seek

clarifications also?

(SHRI
some

SHRI V. GOPALSAMY. What dl-
arification? One very simple clarific-
ation I would like to make is on why
the Government failed to come for-
ward with a statement, for which the

Government has ng answer. I am
giving ap explanation for that. Mr.
Kesri is a champion of backward

classes, 7 know. In his heart of hearts
he is for backward classes, His cons-
clence may speak inside, but he may
not be able to speak outside, There-
fore on his behalf also I am putting
the same arguments,

I will be concluding, Sir.

Sir_ they are working under a cam-
They will never permit this
the political parties

ouflage.
Government or
to immplement the recommendations of
the Manda] Commission. That is why
they had underraken the Rath Yatra
of Mr. Lal Krishan Advani in 1990.
There was no other reason to topple
the V. P. Singh Government in the

year 1990. After the delivery of the

judgement now, they again played

this mischief here at Ayodhya.

Therefore, /T would like (o warn
them. The people will not be in 2
slumber for more time. You ecannot
cheat those peovle, the backward-
class people. They will taks up the
cudgels against vou. In the name of
Ram, in the pame of religion_ you
cannot hoodwink those people. They
are not against Ram, they are not
against religion. But in the name of
religion, they are suppressed. There-
fore, you cannot play this trick of
using religion, using the name of
Ram. Yes you may be laughing now.
But in future you will be facing the
consequences, You will be facing ter-
rible consequences. They and all the
secular forces wil] rally on one side.
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One more thing is that if they
want to establish g Hindu rashtra in
the Hindj heartland, then, let them
forget about the limbs of this land-
scape of India. Letthem forget about
the North-East, Punjab, Kashmir gand
the South. Is it their motto? Is it
their plan? Therefore, Sir, the forces
which are playing this communal
card, should be exposed to the public.
They are against backward classes.
This message should reach the back-
ward classes in tne Hindi heartland;
in the Gangetic plains. Then only will
they realise it. This is the reason.
They were able to sit on the shoul-
ders of these backward people, the
oppressed sections, for thousands of
years. They were able to have the
crown on their head. Now the time
has come when they cannot cheat,
hpoodwink the people for all times to
come.

Therefore, Sir, again I make this
charge against this Government be-
cause it has also played the commu-
nal card. Now you could not come
out openly because Mr, Vasant Sathe
in the other House made a dharna He
announced an indefinite fast against
the announcement of the decision on
the Mandal Commissiop Report. 1
want to know whether Mr. Sath, is
in the Congress Party or he has quit
the Congress Party. Therefore, such
forces are there in (he Congress Party
also, like Mr, Vasant the, You can
say “Our party has been a very de-
mocratic party from the days of
- Mahatmg, Gandhi’s fast. That is al-
ways there.” Therefore, Sir,....

it fom W Yag (voseaE)
HFET, T T T T AT SAT
@ T Tifgu . (zraama) L ..
THE VICE-CHAIRMAN (SHRI MD.
SALIM): Mr. Gopalsamy, you should

not be swayed by Mr. Sangh Priya
Gautam. Please ask questions.

st TH AW ART . ITAATTE
S, ¥ ogs IfeT 2 ﬁﬁ ST TTEHY
TR WY}, Jew AW TG foran o ?
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THE VICE-CHATIRMAN (SRHI MD.

SALIM): You refrain from referring
{0 names,

SHRI V., GOPALSAMY: A staunch
lieutenant of the then Prime Minister
of this country. Yes, I do not mention
the name. He sat on dharna on the
floor of the other House. Therefore [
want to know whether this Govern-
ment headed by Mr, Narasimha Rao
is really committed to the cause of
the backward classes, This is the
million dollar question, I would say.
You are cheating the backward class
people. You have not come with a
statement for these people.  This
statement is a mischievous one.

grawras (s AEeAT wEIT)
5T R AATIATE A T
qiee, ST T F1 T

sty T AT o (9T
SRI) : WOFAT, ITANTLRT ST, A
FraT F 9T wAT TG AT TEET
amr:“r% § 7g gaaar g & www
F1 wdY 2, FEr gy fTwA TAT E
afwr ST @wT g A1 fer waAr. g,
Iy Wy gEEr fgar A g
¥ ooe § 7z #3F7 AEAr §f®
qewHT & HIT weATT  HWel S ¥
A Az F Sy o i wrgvear Y
¢ fagere &V weqT & FE IW AN
AT qWEAT &1 &, TAwRy TrEd
F7 T WA BT, A e
¥ gEmanT e, afeT o @
¥ IYT IR AZAT WO FE waET
g"r:r*r*m V& FEAT AEAT E AN
off & 7oF 38 AT T A 7 g
AMY 5 A Are A8t g | Tgl IF
watim f?.mr FHI § A,
garr wfegm Tl T G
77| ¥ fAgd ¥ davgEn A F
fpedt s AfYE WL ZET AT
F = ¥ fam, wufs, a4, woaroav
T F A a7 faag agr A o
wwaT, 30 fag ¥ gar § wm A
g7, AfFT ST FA FAT WIS
FRE ¥ ASqes qree@ w1 AT fies
it @ A =@ At wawe F fagm
¥, avad ¥ foglm ¥ dfaym ¥
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9T WL A5 e @ e 4
fe 7% fww ¥ fao faeq s
AT Fi THAE |

TR AT F WA w AL AT
a1 fF dgqes FIT W NIIFE A
F AT AT A, TTRT ATLAW OEX

gtfaa war a9y adft F v i srzﬂm

L

# PAgET F qrd WEAC AERA
g & amdfw Ismaw Ay ¥
@A HITT REZ q1 NgIES I
w gmAr A WY AT T,
ITFT wdt A MAfy F oA &/
[ITH IAF JAT FIAT ET 7 7T
17 & FFg d|r fada g Ao
gain & mwwmdar § 6 gaw0 ag
fedtra Y af & wdF, AT §
I qg AMfgeifes 71 geT@aT
A W § M I@ AEAFIEA 97
FE N AT T FT e W
Aff 3 ¥ty 3 T 3w fAom
A8 Wi TR L @ A a6 veres
wrEz M FereE I F A
oAt &, IR AT A 57 Fearam
wdf =iz SEwA | faadt ofl, 3w 9%
L g & g3 afgy, @@ A9

%q’rrﬁrqmﬁu /AT ST OF
«ge‘rr qgaT F, Fqr & TT ;A
el ¥ oW R, @ TEtt ¥ 9%
qa‘rsf‘rﬂm%qﬁw—mr g &
# w1 AET £ R o ww # ATE-
Hia Wy ST A 1T {20 ST ST
afaat gaF w7 oF fam @ o,
AT 13 Iam frax  Aiwg, 99
Frow @ga Qfad

Azt T (1A% sfaal &1 oFar
g, 39k a0 ¥ Fw AT & R war
A% gmy dfaaE &0 qaw 3 3w
¥ #rdr T a7 fHEY I F9C w7
L aorr 7 & v @i ArAae
FIaH AT FT A7 IH AT ¥
AR e Wfgw an, A" AT TE
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W IF 9T g T F a0 OBRIQ
7w & F aATE grd s AT ag
HfaaM  qwT T A9 g WK I
J9 T wT fE@d T JET S
wifgr, <@gr § weElm St
meRr FAr W fRaT & 1 us e
mw g <fagn, § mew) SarEer
I AR g f5 ag Amen we gaan-
W T L oW W qw £ W
faafaer ® ST quAT weATd €, ST AT
H am®r oW g angaT g
megay, SaEWl SHS & qisT
ST, SEEEl Gfen F1oFer SEAT
O T STWT BT JATET AT,
QI &1 SAET AAT &Y IWT A
AT g ¥ @T T uF g wnw
AT F AWA gy § | zE(EC
#15 AZ AL wwfac f® gg  wHer
WGAT § ZIT AT AT IUFT STHAT
a7 95T faT oF AT A& 9T T §)
¥ T AT AT § P oawy
TIEW TR | HAT TNFE AT TH
!ﬁ?ﬁ TET RET 2 Ar 9 fawre
a7 1T, SET 6 fawe T &1 omEA
A faar g zwfan WO sy
oz AArEAT § |

AR =wdd A, S arfea waqn
fawt 3 r-ﬁwr‘r N AT AT ¥ IEET
awg ¥ @1 a4, g HIT efqq &
g, Eﬂar Y T a;rfaﬁrfr % ufg
srf %rr{ g W Ty ofawrd
F e £ whwrd ¥ fau ag @
& T FRAVET 9g FE UE ATEA
T d=1 FE, JET AW F WA, W
& HEA § | AT 9T WA Ay
gRFAT AEY | § fee fRag wigw
NE SR w0 g R ogR
gfaam et & S aa% #
gfm FET A quw wE  fear
mfom 9% WA #1 HOA R A
gifiw w18 § frog w1 =fgy 6
ﬁEﬂ’@'?ﬁ%Eﬁ'ﬁﬂwﬁ' I
FIEAT TEE §, ITHT HHT ZL RN
aifgw | A Ay SR 41 (R

~(aR® ' "€Tt) R, Q) e |
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guawteRE  (=ff WigeAe qefin)
99 FT AT

At WA W AAEATS - wEET,
¥ fat whal fae @R FEATE

T A X wE My dqFT
aEd, Afw=w AFT TG A
FAATAT BT TG WEAT | GG
ag a T@ fear 0 mfad e,
¥ ag w0 AN ¢ R gt T
faesT F, Weawe Fee T deneE
CAECE Hara%_ I AR ¥ uM
S A EwEy | oge e a8
g e & T AT dwiwerd
ST AT oOd g g W

W M T Y, ) wns A
oY ST @A TfEw | W e
a1 fer, A W o9 Wwmomg

T & 3 uw ar 78 aww AWt
%*maﬁmm%m@r q=

S § oK ey, I9F A ot

T FHT §, SRl U FT WET
i?rf , A F wEaT J@g faew
T gav ’r%wra%agf‘mm%
mf?rngt‘r%fﬂm aﬁr%fr-nz
ST fa9w #EeT w1 g e g |
& faar 9w WW s saEr
& T B OAAT & ;T BW FY
T ) FEIT A SR g
To-TgaT, 98 fF feges Fe Ok
fgges e F1 9THD WAl AT
qAwfr § W faEe e A
=fF ofim FE ¥ I8 0w 7 forw
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A Ag T FW F fEwal a4
gfasa fae =fgn, SuF o ¥
T FIE TR T FT SAMETA T
& IBAT § 1 5@AT T Aqd I
FET ABAT § & ST FwIeAT aT
BT FW S T AT 16 Fqawa]
¥ AT WS JF T BT A G,
A %Y AGT ST AW SrfEaen

SHRI GURUDAS DAS GUPTA:
Sir, the judgment of the Supreme
Court, in my opinion, has a number
of aspects. (Interruptioris) The main
point is there is the resistance of the
upper castes to prevent the imple-
mentation of the policy of social jus-
tice. This is the crux. People . be-
longing to higher castes occupy imp-
ortant positiong in - the society. In
Parliament we cannot speak  about
the Judges and about the judgement
of the Supreme Court. But the point
i3, people belonging to the higher
casles  occupy important positions
and there is a definjte resistance to
prevent the implemcntation of the
policy of social justice. My submis-
sipn is, thig resistance ¢an only be
overcome by the Government if the
Government. has . the political . will
The statement of the.Minister once
again highlightg the contradiction in
the mind of the Government and
the indecisiveness of the character
and the composjtion so far as the Go-
vernment is concerned. The Minister.
myst come up to Parliament and say
what safeguards. they are going. to set.
up to ensurg that parliamentary wis-
dom and the policy dictated by parlia-
mentary sanction -is not knocked out
elsewhere That is the crux. The Gov-
ernment must tell us what safeguard
it is going to ensurz so that parlia-
mentary judgment is not  knocked
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out by anothér judgmeni We would
like to ensure that the resistance of
the higher castes to the implementa-
tion’ of the policy of social justice is
overcome. And, for that, we need
a Government-of firm political will.
I have my doubts_ despite the tears
rolling down the cheeks of all the
important political leaders, whether
the Government has the political will
to carry out the policy which it has
enunciated" itself

SHRI G.-Y. KRISHNAN (Karna-
taka): Sir, the verdict of the Sup-
reme Court pertains to twop  issues.
The Mandal Commission has consid-
ered the plight of the backward clas-
ses and it has given a report. That
report has been considered by the
Supreme' Court and it has given a
decisiop that reservation shall . be
there, As Mr. Das Gupta has said, to
implement the policy of reservation,
the Government should have the
mind and the political will, Definit-
ely the Government is having - the
political will. And, our Minister,
Mr. Sitaram Kesri, is definitely com-
mitted tg the backward classes and
the Scheduled Castes and the Sched-
uled Tribes. He will certainly do it.
That does not mean that all the
things that have been recommended
by the Mandal Commission as well as
the verdict given by the Supreme Co-
urt have to be adhcred to. The Gov-
ernment has to consider the reality.
I hope that the Government will
certainly consider the plight of -the
backward classes and -the Scheduled
Castes and the Scheduled Tribes and
see that the statement given by the
hon. Minister is amended to the
better advantage of the backward
classes and the Scheduled Castes and
the Scheduled Tribes. Sir, In the
southern States, as one of my esteem-
ed colleagues has - mentioned the
State Government is committed 10
reservation for backward classes, Es-
pecially in Karnataka during the
fime of Mr. Devraj Urs, the backward
classes were ~ provided reservation
to the extent of 52 per cent both in the
matter ~f recruitment and promotion.,
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Likewise, the other 4Sn'tatcs havg also
done the same thing.

Coming to the Scheduleq Castes and
the Scheduled Tribes, exploitation
has been there in matters of recruit-
ment and promotion at all levels from
time immemorial, even earlier to the
formation of the Constitution. In
spite of the constitutional guarantee
provided to the Scheduled Castes and
the Scheduled Tribes iy, maters of
recruitment and promotion and in
spite of reservation of posts guaran-
teed to them under the Constitution,
the reservation policy has not been
followed properly. I have been a
Member of the Scheduled Castes and
the Scheduled Tribes Welfare Com-
mittee for three terms and have visi-
ted severaj places and foungd that the
recruitment was not properly done
and the backlog has not at all been
clcared even in respect of their rec-
ruitment. What to speak of promo-
tion, évén in respect of recruitment,
cleared.
When such is the case, how can- the -
Manda] Commission come jinto the
picture and decide about the fate of
the Scheduled Castes and the Sched-
uled Tribes? It is a constitutional gu-
arantee and I don’t think that the
issue of the Schedyled Castes "and

the Scheduled Tribes was put be-
fore the Supreme Court, The Mandal
Commission had ~ ‘no  jurisdiction to
consider the 1‘eservati0n of the Sche-
duled Castes and the ScheduledrTri-
bes but somehow, it has been men-
tioned in _ the
That is also .an  exploita-
tion. .That is why exploitation of the
Scheduled Castes:and the Scheduled
Tribes has been there in one way or
the other by infringing their rights.
Even now, in spite of the fact that
the Government is committed, in spite
of the fact that Shri Sitaram Kesri is

verdict.
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really committed to the welfare of

the Scheduled Castes and the Sched-
uled Tribes  exploitation of these
classes is stil] there. I would lika to
request the Minister that reservation
for backward classes need not be
examined by the Manda] Commission.
But whatever the backward classes
deserve, they should be given .that.
Similar is the case with the Schedu-
led Castes and the Scheduled Tribes.
When their righ¢s have heen guaran-
teed, when reservation in recruitment
and promotion has beep guaranteed
in the Constitution, there is no point
in reconsidering it. That is why the
Government should take suitable
steps to do the ncedful, I hope the
Government will take suitable steps
and immediately issue instructions
that since the Scheduled Castes and
the Scheduled Tribes have been gu-
aranteed reservation in the matter
of recruitment and promotion, it will
not be affected at all. Like  that,
some order has to be issued by the
Government. Thank you.,
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T T feeea 7 @, w5 Wm0 @y
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gMa gAR awmiee foes
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¥ ag wmEmwe qedl AEar g
FAfET 97 ¥ a9 gAaw g 2
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g =g | 3w W ¥ Igd FAA
FAIC AT\ OF H{TAT FAT FITET
¥ am Fear g, FAr Soumgo o
FARL A FA aF ol g (Wa-
a™)

st frgewr fag: @ el oft
¥ g Fu AfsT gw @ dae §
(emaam)

it gEte FAR GAwiE il
gt § s @ gt foe fadw,
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FH ¥ fag, o w=x o &
gg\r@':wm qMEAr g1 ST mEL
ReAnE giar g, deNiEd gar @,
gaar afg Wt Fwmw v ¥ AfEA
St T9-ad Wewe frerar @ oar
IRl W F fou fHw qw ¥
JaTr FEfefoma e faew
g a8 UMW §F @7 g1 AH W
aigr @r usfafvefeas s &
75 FA9 ¥ gwa fF  qemEw
f&7 &1 wifx @ v fafme
arm @t efy fsw aw W
T8 ofF oft % = ad gl
21 SEF1 For g ? fF o&w
oS I LEHe § T8 FET -
There will be ng immediate disturb-
ances; -Does that mean that you are
expecting disturbances  in - future?
Why are you not clear?
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[+t qefver Fae ATt T fag)

AR AT A ggR & wFar
T Agy g fewly  Te  9Ee
¥ @ oW q@ adt frg mieEw
F Aifgar W A A= @Trn g
FqT AT AT A Fr Fg =wEd
T SR ot T aw T ;AW
. 0F a3 &1 S fgak dar fwar
q W T, AE W TN T § A<
g ST\ T AMAIENT F SieaET
W E? ww Aw W fAe aRw
o W@ & AfeT g 9w fag Wr
ATEAT AT 1 qU  Hifay a=
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it famret aEm
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STR ¥ A1 Wg@m F @ e
e qEf oA e g ‘

(Interruptions)

(vem =) :
(samema) §  wEE

!
SHRI GURUDAS DAS GUPTA:
You can have a bipartite talk. .

SHRI SUSHILKUMAR  SAMBHA-
JIRAO SHINDE: That is a different
thing. That is why I am appealing
to the Liftists also, Because you are
our brothers, you want socialism, a

real socialism and thereby ... (Inter-
ruptions)
SHRI GURUDAS DAS GUPTA:

They are your brothers and you want
them to be your collaborators.

SHRI SUSHILKUMAR SAMBHAJI-
RAO SHINDE: Fortunately, you have
joined hands with us. Now we are
very much happy and we are thankful
to you.

L ] Transliteration in Arabic Script. ‘
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SHR1 GURUDAS DAS GUPTA:
Don’t be mistaken. I aam not joining
hands with. We are only giving sup-
port. . . (Interruptions)

SHR] SUSHILKUMAR SAMBHAJI-
RAO SHINDE: At least you are with
us.. . (Interruptions)

BN W e WET: Wi
far fuer w & afFa @@ g W
gl fage @ & (sawae)

SHR] GURUDAS DAS GUPTA:
Madam, that is not a sweet hand 1o
join with.

SHRI SUSHILKUMAR SAMBHAJI-
RAO SHINDE: All right, if it is net

a sweet hand. But you are ready to
cooperate.

THE DEPUTY CHAIRMAN: When
we talk about hands, we should also
look at the hands of the watch where
they are.

st qufts TATC Gars g fad :
¥ ¥aq T o Srga g wea-
A7 gIem Y fog @FT S oAR
o graaaer S J aga quaanﬂaﬂ#
g 9x s far @) fuss awt
F fay W1 gwR fau  wEeEg
fefasteg & & S qE =1 farg wiwe
a?%aaﬁmﬂﬁwmﬁ#
FE § AFT T wM@S 6ol
st g gy ¥ [Ao——SEtee K
nF 9T SRR AT e A
HIEE BT AT gﬂﬁ faq wae
e g Guer g fF foest
HIT G OF T AT § @ H
¢ TEa g1 fagnaar sy T
AT Gelg Y 7 S faeiw €W OF
T Sreau fgar ar agy SR
adgz wa St 9 WME FeA qHT
el 4 #i wiaw § A W
gar fgay & @ SEE gHWOWEW
T g WEd 1 wmfeg e
Ted ¥ Ag e ST g F
srwa 7 eREs ww w1 e
Jug T HFww ow anfle
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qYETH, WAL TAH HA At @R
™o oA A gy §orar ¥ owa
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0 w@d wew Wi St AfEee
gtc argfefer grew § A fao
WL AEEAET & a7 QR RED
g Mz afz ag AF St growwar
¢ AN wigdtegmw ¥ wWASHT &Y

qEq AT #1 A oAAd g
f& Fraae #rdfesae o Har
18T | alﬁ wga arw wWOFM
fFr & f& ota mwm faiw ga
feammr % fasg . ¥, @WK
AmAw gidwA ¥ &t ® @ §
gafFeede ATE & TIA ETEA ¥
ar K vaq Af% § g @ @
IgA Faz F@ 7 fA0 fEr ad
FEAegAT  AHeHz F AW A
afge | T @A H Fgd 417 2N
T ) PAR AT
T o A ira'eﬁ wreftarET AT
et § ovw & fAwer e f6oag
FW Fed U qog FL FAiw TEA
I FO G AWM gArT I9T EWVY
8 | @y et e St

gfias w7

Srmemafa: I g@ar § @
%7 ® F oft e wamst

UF AR AR AT, aviY
frqaa ar &7

gemuefa ¢ wEr @ A )
ferm wii faadt o & SR
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stz g frar @ & A e
qgl wa 9€ F Fid w1 oW @y

ot #Rw wwA (wgroeE) ¢ &
FO wqq I T fad ow @
wgare AT fewq & =er gwe & @xw
¥ g3 9Tl F S @A A

~

A 91 a4 g0 1 g aEA
T AR @I gy AT fkex ¥ @m
FAT ST UF 1 |qrw g q@t &
HOE uEAW A Wy A1 B ama
EAT AT § W F3en Feaw g
¥ Y St gHwr RaTg § A7 srwr
WA #}E 7 W oA faar g,
g BT [ OFET B A AR
EG@H 7 AEL W@ ogaar fod qa

~%

T OAT A/ AT AR |

THE DEPUTY CHAIRMAN: I can-
noi believe that somebody could speak

so little. Shri Dineshbhai Trivedi
SHR; DINESHBHAI TRIVED!
(Gujarat): Madam Deputy Chair-

man, I assure you T will take not more
than twoc minute,

THE DEPUTY CHAIRMAN: Thank
you

SHR! DINESHBHA] TRIVEDI]: 1
do not think there could pe any debaie
when it comes fo talking about the
upliftment of people who are educa-
tionally, financially and socially the
so-called backwards, But I have seen
and I was listening to the people
irom various sections of the society.
Nobody is happy today. Whay have
we done? What have we achieved in
this country? Have we not divided this
country on the basis of caste, creed.
coloyr and religlon? We have done
this to keep our own political pasi-
tions, political chairs in tact. Have
we really thought about the backward
castes? Are we Teally concerned?
That should really be the debate.
When would be the dream of the foun-
ding~fathers of our Coanstitution come
true? When would we really gee &1
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India where the citizens would be re-
cognised as ‘Indians’ only? I feel ash-
amed that we got to get into the 21st
century with our labels of caste, creed,
colour and religion. It is a shame on
us. Mr. Minister, where is your pro-
gramme whic, would say, yes, by the
year such and such, we will not have
any such black spot on our society?
This is g black spot on our »society.
" We have created this divsion for our
own selfish interests to remain in this
House, in these chairs, in polities, "I
have np.doubt about that Where is
your programme?. I only want to ask
cne question. With the kind of un-
employment we have ip this country,
do vyoy think reservation, promotion,
etc., is going to fulfil that dream Which
we had dreamt when we and you
specially were fighting for freadm?
We do not know. There is certainly
a very large section of society which
does not understand caste, creed, col-
our, and religion. They understand
who is an Indian and who is not an
Indian.

Lastly—and that is the crux of my
clarification—when would we have
that day in India when we fill in the
forms whether it be for employment
or for education or for ration cards,
we: would not have this column say-
ing, “what is your caste, what is
your creed, what is your tribe, and
what is your religion?”, but there
would be only one column as to what
your nationality is?

To Wit ww  (faEiT)
AT w8, 34 eznzq;ma‘rrﬁ
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figee IES® & SRl § HAE
e, Afew @ "o #Y s
g9z ¥ @R & faw ¥ AR
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VALEDICTORY REMARKS

THE pDEFUTY CHAIRMAN: Be-
fore I adjourn the House sine die, L
on helalf of the Chairman, on be
helf of the memberg of the panel of
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Vice-Chairman, and om my own be-
half, would like to thank all Members
for the kind co-operation extended to
us in conducting the proceedings of
the House.

In this Session, we had the oppor-
tunity of welcoming Shri R. K, Na-
rayanan, as our Chairman, on his elec-
tion as the Vice-President of India.
Even in the short period he hag been
with us, he has, with his great gcu-

men and wisdom, ably guided the
proceedings of this House,
The current Session of this House

has been a period of great stress, per-
ticularly, in the wake of a national
tragedy of awesome and terrible dim-
ensions. The House was adjourned
several times. Question Hour was
dispensed with on four days. 1In this
Session, apert from the deliberations
on Ayodhya and connected issues, we
discussed the recent floods and sycl-
oni¢c storm in Southern India, in the
form of a Calling-Attention Motion.
Members also raised mattets of pubs
lic importance; theough 78 Special
WMentions. ' "

Ten Government Bills were intro-
duced in the House, and we cleard 14
Bills, including three  Constitution
(Amendment) Bills, This Session,
perhaps, would be remembered, not
only for the storms it witnessed, but
also for the great multi-party coope-
ration - and  cordiality with  which
the two historic Constitution (Amend-
ment) Bills were passed today, which
would help us in strengthening our
basic and grassroot democracy.

In the aggregate, we had 18 sitings
of the House, ocecupying nearly 80
hours, and, by any estimiate, this Seés-
sion musy be Tecognised as having
been held in an exceptionally impor-
tant period of the history of our coun-
try. The Houge made its own contri-
bution in taking our great country for-
ward, through these diffieult times.



